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in' The Central Admini 
Calcutta 

.CPC s9or 1998 
(A 558 of 1996) 

trative liribunal 
Bench 

Prescnt s ftn'ble lir, Justice G,1 Gupta, V1c- Chal rm a 

Ftin'ble fir. S. Bisuas, dministrtive Member 

Rnuka Bose 

vs. 

S. Ramanathth 

For the 1pplicant ; Mr. P.o Da, cunsel 

For the Respondents: Mr. P.K, Arora,l Co unsel 

Date o Urder 	2203-2OQ2 

URDER 

PER MfL JUSTICE G#L&  GUPTP1 

Thj3. is an application for corternpt stting that the respon- 

dents have not complied with the direction of 	Tribunal passedl in 

CPC 45 of 1997 on 189-1997. 

Ld. Counsel For the applicant submits that the applicant hd 

filed O.A.558 of 1996 which was dispo ed of vide order dated 5.1997. 

'It was. directed ththe respondents todisooe o' the representation of 

the ap1icant 	ut the respondents did not tae any action on the'  

representation of the applicant pendiig with tlem. Thereafter, the 

applicant filed CPC 45 of 1997 in uhdh the Tr..bunal was setisfiedi 

that there was no representation pandino with ihe respondents.' 

it was directed that the applicant may make a representation to the 

respondents and in case such a represntation is filed, the same 4a11 

be disposed of by them within ten weeks from tfte date. of receipt or 

the representation. 	 . 

Now the case of the applicant iL that shel  madarepresentatjon 

th the respondents fl 11D-199?. In the reply the respondents hHe 
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stated that there was a matter pe ding in the Civil Court 

obtaining succession certifiôate. It i also stated that some la 

Smt. EU Rani Bse cJaiming to be the.,wife of the deceased empidye 

has filed an application for succession certificate and ant, ienti;k 

Gose has also moved to the Court for obtaining interi, stay order. 

Respondents' case is that. in vieu of the pandancy of the dispute 

between the two ladies with rsgad to thesucces3iQn certificate 

they could not take decision in this case and it was intimated to 

the applicant also. 	0 

4 	Ld, otinsel for the respondents stes that after the natte 

is decided by the CivIl eourtp the appflnt may approach the res 

pondants and a sitle order Ui 1 be pasOd on he.. app1ictdne 

5. 	Having considered the f ec s and c4cumstances  of the case 

it is to be accepted that in caso the .de4sion  goes in favour of t 

applicant, respondents shall be 

direction of the Tribunal. Con 

is dismissed. Ibwever, the  app 

ound for implementation of the 

quantly, the presGnt applicion 

cant 5h41 be at liberty to 

approach the respondents for appopriate rder on h6,r representat 

after the matter is decided by tfreCivil 
	

urt. In case she is 

agrieved, she may approach the Tribunal 
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( S. Biswas 
Member(A) 

( G.L. lupta ) 
Vice—Chairnan 


